
CENTRAL ADHINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OA 167;l./2002

New De 1 h i ,, t h .i. s t he 281 h clay of May 2003

l-l o n b I e S h S l"i a n k e r R a 3U M e m b e r ( C)

Sh„ Hehtab Singh (MES--44„3027
Electrical SK)
S/o L.ate Sh., Chatter Singh
'R/o Honse No ,,213,, Pal lav Purarn

P h a s e -1, ]■ ,, M e e r u t „ U P „

( B y A d V o c a t e S h,, S „ K „ N a. u t i y a .1)

VERSUS

Govt,, of India through

.1. „ Secretary
Ministry of Defence
South Block,, New Delhi,.

2,. E n g i r-i e e t- - i n - C h i e f
E-in C'S' Branch
Army Head Qi.jarter
D H Q P „ 0., ,, K a s h rn i r H o i.j s a
Mew Delhi -■ 1,1 „

3 „ C h i e f E n g i n e e r
E n g i n e e r- iC r a n c h
H Q „ C e t'l t r a ]. C o rn rn a n d
Luc Know •- 2„

4., Chief Engineer-
Bare ily Zone
Station Road
Bareilly, UP,,

5.. Garrison Engineer (i.i) F/M
Meeri..!t Cantt,, IRoorkee FRoad
Meerut., UP,.

Applicant

Respondents
(B y A d V o c a t e S h „ R a .j i n d e r N i s h c h a 1)

Q..„R JiJE J±„LORA!.J.

Heard.. As-the relief prayed in the present OA

is substantially granted by the respondents by

acco r d i n g te r rn i n a 1. ben ef i ts to the apf.) 1. i '-an t an >4
compassionate appointment has al.so been ordered,. The
remaining grievance regarding commutation of pension

after and taken care of by the
—

would be looked

/O



M

X-

respondents as expeditious.l.y as possible and in any

c a s e w i t h i n t h r e e m o n t h s

W i t h these o b s e r v a t i o n s,, 0 A i s d i s m i s s e d,

No costs,

$
(SHANKER RAJU)

MEMBER (J)
/vnd/


